FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptey Board of India (Liguidation Process)Regulations. 2016)

FORTHE ATTENTION OF THE STAKEHOLDERS OF M/S FOXDOM TECHNOLOGIES PVT LTD

Sl No. PARTICULARS DETAILS
T Name of corporate debtor M/S FOXDOM TECHNOLOGIES PVT LTD
2. Date of incorporation of corporate debtor 26.04.2019
3 Authority under which corporate debtor s ROC. Dethi
incorporated / registered
4 U72900DL2019PTC349201

Corporate Identity No, / Limited Liability

Identification No.of corporate debtor

RZ-81. F / F INDRA PARK. UTTAM NAGAR. DELHI -

== Address of the registered office and principal office || q059
(1"any) ofcorporate debror
[ Date of closure of Insolveney Resolution Process 21.08.2025 (21" August. 2025)
7 Liquidation commencement date of corporate debtor 21.08.2025 (order was recetved by undersigned on 21.08.2025)
(217 August, 2025) by legal counsel of RP on my WhatsApp |
8. Name and registration number of the insolvency Mr PARVEEN KUMAR JAIN
: . Registration No. IBBY/IPA-0O1/1P-P-02022/2020-202 /131 10
professionalacting as liquidator
) Address and e-mail ol the liquidator. as S0, Lane No 3A (Band Gali). Chanderlok. behind Sanatan
registered with theBoard Dharam Mandir. New Delhi. National Capital Ternitory ot
) Delhi-110003
Parveen 287 wivahoo co.in
10. o= p & Eakmid| frir )
Address and e-mail 10.be used for 279, Gali No, | Chanderlok. Shahdara, Dethi-1 10093
correspondence with theliquidator lig. foxdomiagmail com
1. Last date for submission of claims 20.09 2025 (20t September. 2025)

Notice is hereby given that the National Company Law Tribunal. New Dethi Bench-111 has orderedthe commencement ol
liquidauon of the M/S FOXDOM TECHNOLOGIES PVT LTD
on 21.08.2025 (21* August, 2025)

The stakeholders 0f M/S FOXDOM TECHNOLOGIES PVT. LTD are hereby called upon 1o submit their clamms with proot on or
before20,09.2025 (20™ September, 20251 to the liquidator at the address mentioned against item No. 10,

T'he financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with the pruofm?n by post or by electronic meaps. Submission of false or misleading proof of claims shall aitract penalties

Sd- 2% f% &m

PARVEEN KUMAR JAIN
Liquidator '7-'3‘\
M/S FOXDOM TECHNOLOGIES PVT.LTD.

IP Reg. No.: IBBI/IPA-001/1P-P-02022/2020-2021/13110

Regd. Add: parveen 2817a vahoo.co.in

(Authorization for Assignment valid till 30.06.2026)

Communication Add: 279, GALI NO.L, CHANDERLOK. SHAHDARA, DELHI-110093

Date: 23.08.2025
Place: Delhi
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PEARL e e e
i Polymers Limited nOTH ES

CIN: L25209DL1971PLC005535
Regd. Office: A-97/2, Okhla Industrial Area, Phase-II, New Delhi-110020, INDIA
Tel. No.: +91-11-47385300
Email: pearl@pearlpet.net, Website: www.pearlpet.net

NOTICE OF 54" ANNUAL GENERAL MEETING (“AGM”) TO BE HELD THROUGH
VIDEO CONFERENCING (VC) / OTHER AUDIO-VISUAL MEANS (OAVM)

AND E-VOTING INFORMATION
NOTICE ISHEREBY GIVEN THAT:

1. The 54" AGM of the Members of the Company will be held on Monday, the 22"
September, 2025 at 12:30 p.m. through VC / OAVM, in compliance with the applicable
provisions of the Companies Act, 2013 (“Act”) and the rules made thereunder and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”) read with General Circular no. 14/2020 dated April 08, 2020, Circular no.
17/2020 dated April 13, 2020, Circular no. 20/2020 dated May 5, 2020, Circular no.
02/2021, dated January 13, 2021, Circular no. 19/ 2021 dated December 12, 2021,
Circular no. 2/2022, dated May 5, 2022, circular no. 09/ 2023 dated September 25, 2023
and subsequent circular dated September 19, 2024 and all other relevant circulars
issued from time to time by the Ministry of Corporate Affairs and SEBI to transact the
businesses set-outin the Notice convening the AGM.

2. The Notice of the AGM and Annual Report shall be sent to all the Members whose email
addresses are registered with the Company/Depository Participant(s). The aforesaid
documents will also be available on the Company's website i.e. www.pearlpet.net and
the website of the Stock Exchanges i.e. www.bseindia.com and www.nseindia.com.

3. Aletter containing a web link and QR code for accessing the Notice and Annual Report
for the financial year 2024-25 will be sent to registered addresses of the shareholders
who have not registered their email address with the Company/ Depositories/RTA.

4. The procedure for attending the AGM through VC / OAVM is explained in the Notice of the
AGM and the web link to attend the AGM is https:/www.evoting.nsdl.com. Members
attending the AGM through VC / OAVM shall be reckoned for the purpose of quorum as
peract.

5. Manner of registering/updating email addresses:

i. Members holding the shares in physical form: Please update the details in
prescribed for ISR-1 along with other relevant forms with the registrar at their
address: MAS Services Ltd, T-34, 2™ Floor, Okhla Industrial Area, New Delhi-
110020, All relevant forms can be downloaded from the website of RTA i.e.
Wwww.masserve.com

ii. Members holding shares in dematerialized form: Please contact your Depository
Participants whom you maintain your demat account for registration / Updation of e-
mail

6. Manner of casting vote(s) through e-voting:

i. Members will have an opportunity to cast their vote(s) on the businesses as set forth
in the Notice of the AGM through electronic voting system (e-voting). The manner of
e-voting by Members holding shares in dematerialized form, physical form and for
members who have not registered their email addresses will be provided in the
Notice ofthe AGM.

ii. The facility for voting through electronic voting system will also be made available at
the AGM and members attending the AGM who have not casted their vote(s) by
remote e-voting will be able to vote at the AGM.

iii. The login credentials for casting the votes through e-voting shall be made available
to the Members through email. Members who do not receive emails or whose email
address is not registered with the Company/RTA/Depository Participant(s) may
generate login credentials by following instructions given in the Notes to Notice of
AGM.

7. The Register of Members and Share Transfer Books of the Company will remain closed
from 16" September, 2025 to 22 September, 2025 (both days inclusive).

8. Members are requested to carefully read all the notes set out in the Notice of the AGM
and in particular, instructions for joining the AGM and manner of casting vote through
remote e-voting or e-voting at the AGM.

9. Re-lodgement of transfer request of physical shares

[ Pursuant to SEBI Circular No- SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
2" July 2025, a special window is opened for six months from July 07" 2025 to
January 06" 2026, only for re-lodgement of transfer deed, which were lodged prior to
the deadline of April 01,2019 and rejected/returned/not attended due to deficiency in
the documents/process/or otherwise.

i. Members of the Company who have missed the earlier deadline of March 31, 2021
for lodgement, one more opportunity is granted for them to re-lodge such shares for
transfer and they are encouraged to take advantage of this opportunity by furnishing
necessary documents to the company at the Registered Office or Company’s
Registrar and Transfer Agent, MAS Services Limited, T-34, 2" Floor, Okhla Industrial
Area, Phase-Il, New Delhi-110020, Tel. No. 011-26387281-83,E-mail:

info@masserv.com.
For Pearl Polymers Limited
Sd/-
Place: New Delhi Udit Seth

Date: 25" August, 2025 Chairman & Managing Director

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Registered Office at; Gateway Building, Appolio Bunder, Mumbai- 400 001.
Corporate office at: B Wing, 3rd Floor, Agastya Corporate Fark, Piramal Amiti Building,
Kamani Junction, Kurla West Mumbai- 400 077

Whereas, the undersignad being Authorized Officer of Mahindra and Mahindra Financial
Services Lbd, undsr Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exsrcise of powers conferred umder
section 13{12) read with Rule 3 of the Securnty interest (Enforcement) Rules 2002, issued
a Demand Motice dated 12% June, 2025 calling upon the borrower SALONI ENGG
WORKS (BORROWER) through Prop. MR. KANTA PRASAD SHARMA & MRS.
POOJASHARMA [CO-BORROWER) to repay the amount menboned in the notce beng
for Rs.63,84, 242 86!- (Rupees Sixty-Three Lakh Eighty-Four Thousand Two Hundrad
Forty-Twoand Eighty-Six Paisa Ondy) within &0 days from the date of receipt of the Sad noboe.
Thie Barrower hiaving failad to repay the amount, notice is hareby given to the Bormower and
the public in ganaral that the undersignaed has faken possession of tha property described
herein below i exercise of powers conferred on himfher under Section 13(4) of tha said
Actread with Rule 9 of the said rles on this day of 22" August 2025,

Tha Borrower's in particular and the public in ganeral ane hareby cautionad nol bo deal with
the property (Secured Assst] menlioned hersin and any dealings with the such properly
will be subyect fo the charge of Mahindra and Mahindra Financial Services Limited for an
amount of Bs.63,84,2420.86/- [Rupees Sixty-Three Lakh Eighty-Four Thousand Two
Hundred Forty-Two and Eighty-3ix Paise Only) as mentioned herein under with
interestthereon.

The Borrower's attenfion is invited to provishons of sub-section (B) of saction 13 of the Act,
In resgect of imeavailable, to radeam the sacured assels.

ITEM NO-| - First and exclusive charge on the plant and machinenyies. machineries spares,
tooks-and accessories. elecinical installaticns and fisteres located at Mis SALOMNI ENGG
Wﬂﬁliﬁﬁ-ﬂ HH#HHHEI_Z_II_@,_SQHIF‘AI HARYAMA-131402 A5 rn_e_r_l_r:m'ted belo;

..... Acuride bt e

& Machine Model and Make nity| Supplie

1 |CNC VERTICAL MACHINING CENTER MODEL 1 | Cosmos
CVM 1680 Impex
(WITH MITSUBISHI Ma0 CNC CONTROLLER, WITHOUTATC| | {india) Pyt
AND OTHER MACHINE FEATURES AS PER YOUR ORDER) Ltd. - VMC
MACHINE SRNO:- 06 5905 Div.
Total 1

Date: 26.08. 2025
Place: SONIPAT, HARYANA,

Sd- Authorised Signatory
Mahindra and Mahindra Financlal Services Lid

POSSESSION NOTICE
(For movable property) Rule 8-(1) of SARFAESI Act & Rules

SBC EXPORTS LIMITED

CIN: L18100UPZ011PLOCA3209
Regd. OfL.: 9, Lohiya Talab, Chhotl Basahl P.O. Vindhyachal,

Mirzapur, Uttar Pradesh, indla, 231307, Tel; 0120-2895246
Emall; info@sbcexportslimited.com, Website; www.sbhcexportslimited.com

NOTICE

FUBLIC NOTICE FOR THE ATTENTION TO ALL EQUITY
SHAREHOLDERS OF THE COMPANY
100 Days Campaign-"5aksham Niveshak™ - for KYC and other
related updation and shareholder engagement (o prevent
transfer of Unpaild [ Unclaimed dividends to
investor Education and Protection. Fund [“IEPF”)

Notice' i hereby given to the Shareholders of 55C Ezports Limited {"your Company”] that parswant |
ta Ievestor Education and Protection Fund Authority ["IEPFA"], Ministry of Corporate affairs [“MCA")
letter dated july 16, 20025 your Compary has started 2 100 days campaign "Sakzham Miveshak” start-
ing from July 18, 2035 to November &, 2025, During this Campaign all the shar eholders wha have not |
tlaimed thedr Dividend or hawve not updated their KYC & nomination details or face any lsues related |
to uncizimed dividends and shares may write to the Companies Registrar and Transfer Agent [ATA")
Le, Biguhare Services Put. Lid [RTA) Pirnacle Business Park, Office Mo 55-2 J6th Floce, Mahakall Coves
Road Mext To Ahara Centre, Andhen East. Mumbai, Maharashtra, 400093 Ph, «312262638378 or at I
g-mail |d: bssdelbiBbigihareanlime com. The shareholders may further note that this campalgn hus |
been started prosctively and specifically to reach out to the shareholdens to update their KYC, bank |
mandates, Nominees and contact bfarmation ate., snd cheim thel unpaeid/unclabmid Dividend in
drder to prevent their shares and dividend amount from being transierrsd to the IEPFA

For and behal! of

Date - 26.08, 1025 SBC faports Limited
Mace - Mirzspwr LT
Haricm Sharma

Company Secretary

iTi TATA CAPITAL HOUSING FINANCE LTD

Regd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao

TATA 505m Marg, Lower Parel, Mumbai-400013. CIN No. UST190MH2008PLC187552
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

[As per Appandix IV read with rule 8(1) of the Security Intevest Enforcement Rubas, 2002)
Whereas, the undarsagned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securtization and Reconstruction of Financial Assets and
Enforcament of Sacurity Interast Acl, 2002 and in exercise of powars confarmad wnder
section 13(12) read with rule 3 of the Security Interest (Enforcament] Rules, 2002, issued 2
dernznd nofices as - mentioned below calling wpon the Borrowers o repay the amount
rmentioned in the notice within G0 days from the date of the said nofics.

The borrower, having failed to repay the amount, nobice is heraby grven to the borrower, in
parficsar and the public, in general, thal the undersignad has taken possassion of the
propery descrbed herein below in exercse of powars conferred on him under section
134} of the said Act read with rule 2 of the said Rules,

The borrower, in particular, and the pubdic in general, are heraby cautioned not to deal with
the property and any dealings with the property will be subjact to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereonand penal inderest, changes, costs elc. from date mentioned below.

The borrower's attenfion is invited to provisions of sub- section [B) of Seclion 13 of the Act,
In respect of me available, b redeem he zecurad assals.

Loan Name of Obligor{s)/ Amount as per Date of

Account Legal Heir(s) Lagal Domand Motica Poszeseion
Ne. Representative(s)

TCHHFO3510 | Mr. Anil Kathuria | Rs. 1,88.60,754/- under the Inan| 22.08.2025
00100114957, | (a5 Borrower) and | account TCHHFO35100010011| Symbolic
TCHHFO9620 | Mrs. Pooja Kathuria | 4957 and Rs. 69,33,240 - under the | Possession
D0T00MET446 | (Co-Borrowar) loan account no TCHHFDSG2000

1001874486 by you |2 lotalng to Rs.
25793994/ (Rupees Two Crone
Fifty Seven Lakh Minety Three
Thousand Nine Hundred Ninety
Four Cnly) as on 05-June-2025

Description of Secured Assets/immovable Properties: All plece & parcels of
Residential Plot Mo, 820, Block No. 'C2" Measunng 225.50 Sqr. Mirs. (269,633 5qr. Yards.)
in the residential colony known ‘PALAM VIHAR situated in and around Vitage Chauma &
Carterpur Tehsil & Drstrict Gurugram, (Haryana) with all common amenities mentioned in
Sale Deed. Boundaries: East-Road, Weast— C2-829, North - C2-821, South ~C2-819.

South Wesl

Pinnacle
SOUTH WEST PINNACLE EXPLORATION LIMITED
Regd & Corp Office: Ground Floor, Plot No.15, Sector-44, Gurugram-122003
Phone: +91 124 4235400; CIN: L13203HR2006PLC049480
Email: investors@southwestpinnacle.com; Website: www.southwestpinnacle.com

INTIMATION REGARDING 19™ ANNUAL GENERAL MEETING TO BE HELD
THROUGH VIDEO CONFERENCING/OTHER AUDIO-VISUAL MEANS
This communication is regarding the 19" Annual General Meeting (“AGM”) of M/s South
West Pinnacle Exploration Limited (SWPE) to be held on Friday 26" September 2025 at
02:30 PM (IST) through Video Conferencing (“VC”) facility/other audio-visual means
(“OAVM”) as permitted by the Ministry of Corporate Affairs(MCA)) & Securities and
Exchange Board of India ("SEBI’) regarding the holding of AGM through VC/OAVM without
physical presence of the Members at common venue and in due compliance with all the
applicable provisions of the Companies Act 2013("The Act’) and the rules made
thereunder read with General Circulars No. 14/2020 dated April 8, 2020; 20/2020 dated
May 5, 2020; 02/2022 dated May 5, 2022; 10/2022 dated December 28, 2022; 09/2023
dated September 25, 2023 and 09/2024 dated September 19, 2024, (collectively referred
as ‘MCA Circulars’) along with SEBI Circulars No. SEBI/HO/CFD/CMD2/CIR/P/2021/11
dated May 12, 2020 and SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 7,
2023. and SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated October 3, 2024 (collectively
referred as ‘SEBI Circulars’) along with applicable circulars to transact the businesses as
set out in the Notice convening the AGM which will be sent to members through e-mail
separately.
Members can attend and Participate in the AGM through the VC facility/OAVM only, the
details of which will be provided by the Company in the Notice of the Annual General
Meeting. Accordingly, please note that no provisions has been made to attend and
participate in the 19" AGM of the Company in person to ensure the compliances with the
directives issued by the government authorities with respect abovesaid circulars. Members
attending the meeting through VC facility/OAVM shall be counted for the purpose of the
reckoning the Quorum under Section 103 of the Companies Act, 2013.
1. Dispatch of Annual Report and Dissemination on the Website: -
The Notice of the AGM along with the Annual Report 2024-25 will be sent electronically
only to those Members whose e-mail addresses are registered with the
Company/Registrar & Share Transfer Agent (RTA)/ Depositories. As per the MCA and
SEBI Circulars, no physical copies of the Notice of the AGM along with the Annual
Report will be sent to any Member. Members who have not yet registered their e-mail
addresses are requested to follow the process mentioned below for registering their e-
mail addresses to receive the Notice of the AGM and Annual Report electronically and
toreceive Login credentials.
Additionally, the Notice of AGM along with Annual Report of the Company for the
Financial Year 2024-25 will be available on the website of the Company at
www.southwestpinnacle.com and also the website of the National Stock Exchange
and Bombay Stock Exchange on which the shares of the Company are listed i.e
www.nseindia.com & www.bseindia.com.
2. E-Voting: -
The Company has entered into agreement with National Securities Depositories
Limited (NSDL), authorized e-voting agency, for facilitating voting through electronic
means (‘remote e-voting’) to enable the members to exercise their right to vote on the
resolutions proposed to be passed at the AGM as well as for the members who are
present at the AGM VC facility/OAVM and wish to cast their vote during AGM, through
e-voting system (“e-voting”).The detailed process and manner for attending the AGM
and manner of “remote e-voting” and “e-voting” during the AGM for members holding
share in physical mode, dematerialization mode and for members who have not
registered their email address will be provided in detail in the Notice of the AGM. In
case you have any queries or issue regarding remote e-voting /e-voting, you may
contact atevoting@nsdl.co.in or call at 1800-2255-33.
3. Scrutinizer: -
M/s KKS & Associates is appointed as the Scrutinizer of the Company to scrutinize the
e voting process in a fair and transparent manner for the 19" AGM of the Company.
4. Registration of E-Maid id/Mobile Number
For Registration of E-mail id and mobile number for Demat shareholders (as 100%
shareholding of company in demat form) the Members are requested to register their
e-mail address/mobile number/other details, in respect of demat holdings with the
respective Depository Participant (DP) by following the procedure prescribed by the
Depository Participant.
Shareholders are advised to update the details with Depository Participant (on permanent
basis) to ensure ease of communication and seamless remittances (as 100% shareholding
of company in demat form). No action is required from the shareholders whose email
addresses, Mobile numbers and Bank Mandate are already updated in
Company/Depository record.
All communications/queries in this respect should be addressed to our e-mail address at
investors@southwestpinnacle.com.
This notice is being issued for the information and benefit of all the shareholders of the
Company in Compliance with the applicable circulars ofthe MCAand SEBI.
BY AND ON BEHALF OF THE BOARD OF DIRECTORS
SOUTHWEST PINNACLE EXPLORATION LIMITED
Sd/-
VIKAS JAIN
CHAIRMAN & MANAGING DIRECTOR
DIN- 00049217

Place: GURUGRAM

Date: August 25,2025

Date; - 26/08/2025 Sd!- Authorised Officer,
Place; - Gurgaon, Haryana For Tata Capital Housing Finance Limited
FORM B
PUBL ANM NCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India { Liguidation Process) Regulations. 2016

[ FRONTLINE SECURITIES LIMITED

CIN: Ug5100DL1 884 PLCESRRIT
Registered Office: M-5, lIind Floor, M-Block Market, Greater Kailash -, Mew Delké-110043
Corporate Office: B-22, Sector - 4, Noida - A3 UP
Telephone: DT20-2534067
Email: secratanal@iisitachnoiogies com, Website; wew, sindia com
MOTICE FOR UPDATING EMAIL AND BANK DETAILS FOR RECEIVING
DIVIDEND
Motice is hereby given to the shareholders of Frontline Securities Limited that in
order to ensure timely credit of dvidends and receive shareholder communications in
bactronic form. The manner of registering’ updating bank Account (for receiving
dividend) and Email Id and Phone No (for elecironic communication} as Follows:
(i} Members holding the Shares in physical form : Register/ update the details
with registrar and Transfer Agent (RTA) at daifiskicapital.net. Further, members
may download the form from the Company's website at
hitps:iiwww.fslindia. comlinvestor-news-clients. htmi
(') Members holding shares in demat form ; Please conlacl your depository
participants with whom you maintain your demat account for registration/
updation of e-mail Id and bank account number,
Payment of dividend will be subject to deduction of Tax at source (TDS) at applicable
rates. Formore details please refer Notes to the Notice of the AGM
In case of any quenes or assistance, shareholders may contact the Company al
e-mad at secretarialiifsitechnologies.com
We request all shareholders to complate the updation process at the earliest o
ensure smoolh and uninterrupled receipl of dvidends and communicatian,
For FRONTLINE SECURITIES LIMITED

Sd/-

Rakesh K Jain

Date : 26.08.2025 Director

Place : Moida DIN: 00050524
HINDUJA HOUSING FINANCE LIMITED Wl

Registered office at 27-A, Devetoped Indastrial Esfate, Guindy, gﬁi.ﬁ.

Chennad - 600 032, Tamil Masdw. E-meail ; au:m-@ﬂlnﬂulghwsinlhname.wm
Lomtact No: FREM LATA B H -

Demand Nelice under Section 13[2] of ha Securitizafion and Reconzbruction of Financial Assels and|
Enfercement of Securily interest Aet, 2002 Whereas, the undersigned beang the Asnorized Officer of
Hindwja Housing Finamace Limiled (HHFL) undar tha Secuntization and Reconstruction of Fnancial Assets
and Erdarcementol Securily Inberest et 2002 dnd inewrc s of powers conleried under Section 1301 2} mead
with Fude 3 of the Secunty Imerest [Enforcement) Rules 2007 Demand Noticads) issusd by the Suthprized
Officier ol the company 1 the Boredwir (5] Gutrankar|s) mentiondsd henen bekw 1o mpay B andunl
mentioned in the natice within BI days from the date of rece it of the sald nodica, The borrower having faied
to repay (he amaund, ralice s hereby givan ba the Borrawar(s) S Guaranioe]s) and the public in geresal thatthe
undersigned s faken possession of e property descibed hersin beiow In exercise of powers confermed on
him under Sub-Section (4) of the Seclion 13 of the said Aol read with Rule & of the Securily imierest
Ertlorcemment robes 2002, Thie oo s attenbon is imited 10 pronesions of sul —secson (8] afsectkn 135 of
thie &gt imrespact ot ime availshle, to redeem thesacursd assets. The bomower in particidar ard the pubic in
peresral ard henshy caetiandd nod o deal with the peoperty a0 dm' dalings asth e property Wil be st o
thie charge of HHFL for an amount 25 mentioned herstnunderwath inferest thersnn

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/S FOXDOM TECHNOLOGIES PVT.LTD.

PARTICULARS DETAILS
'.| MAME OF CORPORATE DEBTOR  [M/S FOXDOM TECHNOLOGIES PVT.LTD.
2| Date of Incomparation of Comparate Deblor | 26.04.2083

-3 Auithianty under which Corporaie Delbior
i5 IngarporatadiReqistared

4, | Corporate ientity M. | Limited Liabilsy
Ideniification No. of Corporate Debsar

&, | Address of the reqistered office & principal
ofiica [f any) of Corporsie Debiar

£, | Diabe of dosure of Insobvancy

UTZ8000L2018PTC348201

RZ-81, F | F Indra Park, Utlam Magar,
Dl - 110058

21.08.2025 (21st August, 2023)

Resolution Process
1. | Ligurdaton commancamant daba 21082025 [arder was recaived by undessignad on
of Carporate Dabaar 21.08.2025) 215t August, 2025] by legal counsel of AP

oy Whatagp, _
PARVEEN KUMAR JAIN

Regn. No: BELIPA-DOY/P-PO20222020-20211 3110
501, Lane Mo, 34 (Band Gali), Cranderiak, behind
Sanatan Cinaram Mander, Maw Dalhl -110093

Email: parvean_287 1@vahoo.co.in

274, Gal No.1, Changerok, Shahdara, Delbe- 110053
Email; lig. foxdomizgmail.com

8, | Wame & Registration Number of Irsclvency
Professions acting a5 Liciidslor

B, | Address and Emal of [ha liguidalos

&t megislerad with tha Baard

10| Agdrass and e-mail fo be usad dor
carmespondence with the Resalution
Praleszional

11.] Last date for sibmissian of Claims | 20.09.2025 (20th Seplember, 2025)

Notice &= hereby given that the Malional Company Law Tribural, Mew Delhi Bench-l| has ordered the
comemencement of iquidation of the M FOXDOM TECHNOLOGIES PYT.LTD. on 21.08.2025 (215t
Auigust, 2025)

The shakebaklers of WS FOXDOM TECHNOLOGIES PYT. LTD. are haneby called upan to submt tesr
catns with prood on or before 20.09.2025 [20th Seplember, 2025) to tha ligudator al the addrass
mentionad agamstibam No. 10,

The financial craditors shall subm their claims with proofby ebecironic means anly. Al other cred@ons may
subemit the claimswin the prood in parson, by postar by ekeclrancmeans.

submission of false or miskeading proof of claims shall atiract penalties.

EE‘EE' ?ﬁ'zm& PARVEEN KUMAR JAIN
' Liguidatar for M'S FOXDOM TECHNOLOGIES PYTLTD.
Regn No.: IBBUIPA-D01/IP-P-02022/2020-2021/13110 | AFA Valid Upto: 30.06.2028

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Reqgistered Office at: Gateway Building, Appollo Bunder, Mumbai- 400 001.
Corporate office at: B Wing, J«d Floar, Agastya Corporate Park, Piramal Amiti Building
Kamani Junction, Kurla West Muembal- 400 070

POSSESSION NOTICE
(For movable property) Rule B-{1) of SARFAESI Act & Rules

Whersas, the undersigned being Authonzed Officer of Mahindra and Mahindra Financial
Services Lid. under Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
sachion 13012) read with Rube 3 of the Security Interest {Enforcement} Rules 2002, issued
a Demand Notice dated 12" June, 2025 calling upon the borrower SALONI ENGG
WORKS (BORROWER) through Prop. MR. KANTA PRASAD SHARMA & MRS.
POOJA SHARMA {CO-BORROWER) fo repay the amount mentioned in the notice being
lor Rs.20,38,671.87)- (Rupees Twenty Lakh Thirty-Eight Thousand Six Hundred
Seventy-One and Eighty-Seven Paise only) wilhn 60 days from the date of receipt of the
sand nofice
The Borrowar having failed to repay the amount, nobica is haratyy given to the Borower and
tha public in genaral that the undersigned has taken possession of the proparty describad
herelin below in exercise of powers conferred on himfher under Saction 1304) of the sald
At read with Rule 3 of the sald rules on this day of 22 August 2025.
The Bosrowiar!s in particular and the public in generat arehereby cautionad nof to deal with
the propearty (Secured Asset) mentioned herein and any dealings with the such property will
be subject to the charge of Mahindra and Mahindra Financial Servicas Limied for an amount
Rs.20,38,671.87/- (Rupees Twenty Lakh Thirty-Eight Thousand Six Hundred Seventy-
One and Eighty-Seven Paise only) as mentioned herein under with interest thereon.
The Borrower's attention is invited 1o provizions of sub-section [B)of section 13 of the Act,
inrespact of time availzble, to redeem the secured assels.

DESCRIPTION OF THE MOVABLE PROPERTY
ITEM NO-i - First and exclusive charge on the planl and machmeryfies, machingnes
spares, tools and acoessones, electicalinstallations and fotures located at Mis SALONI ENGG
WORKS G-53, Sector 3, Bawana Industrial Area, Defhi- 110039 a3 menfoned below:

jry

Sdi-

ﬁg Machine Model and Make E."l,t";',' Supplier

1|INJECTION MOULDING MACHINE ful20B8-1395,] 1 |Electronica
BRMINTERNAL MACHINE SERIAL NO.FUD3200157. Plastic
MACHINE SERIAL NO. 71636477 10 00. Machines
With Auxiliaries Ltd,

ii} AUTOLOADER, DETACHABLE, SAL-800:G1 8477 9000,
{if} HOPPER DRYER, SiNGLE LAYER, SHD-100

SR NO.2022082650105AA06 &47T 20 00

Total 1

Date: 26.08.2025 adi- Authorised Signatory

Place: DELHI Mahindra and Mahindra Financial Services Ltd

LAN / Berrower{s) /Co-Barrower|s) [ Guaramion|s) / Addrass Demand Notica

DL/NCU/GHALADDOODTS543 & CO/CPC/CPOF/AOOODOGTOS, 1. Mr [PTE) Outstanding
PRADEEP KUMAR 2. Mr. KOMAL SAXENA. Hrlo. 1024 Ground Floar Secti- R EEN R
13 Vasundra Ghazizhad, Melre, Ghaziabad. Ukar Pradesh, India - 201012 | -SSR LA A
3 NPA Date- 04,08,2025 | Description O Property: Freehodd Residential Unit :
Mo-a-1102, On 11th Floor OF Tower No -a, Bdmeasuring Super Area 1264, 5q. ILin the project
“AJPA Dronagin®™ built on plat Mo-11 situated at Sector -11, in vesundhara Tehsil & disit,
Ghazlabad (U.P). Boundaries: East: As Per Site, West: Plan As Per Site Plan, North: As Per Site
Plan, Soulh: Az Per Sile Plan
GR/KAP KUNLAODDO0002E. 1. M. Sunil Kumar Das 2. Mr. Bhanumati Das, 2 LA RL Fg
park and, 152 oo man vikas Marg, preet vinar Dl shabarpur East Delhi rmain EEGERERS S
vikas Dathi, Metra, Dethi, ndia - 110092 & Banabum Kaimi, Kaime Baharagom East Singhbbum,
k4 Bateragura Jharknand, Burd, Ranchl, Jharkhand, Inda - B32101 | NPA Date: 04.06.2025 | Descripton
04 Propesty: Flal Mo G - 4, Ground Floar Plot No 128, area measuring 45 & yards SHusled ai
rindahan Garden Shakibabad Ghaziabad - 201305, Boundaries; East: Hoosa Ko 128, West: Portion
of Plod Mo 128A. Horth: Gali Mo 10 Feet Wide. South: Road 40 Feet Wide.
The Borrower's / Guaramton's i particudar and the public in ganeral is hereby cautioned not to deal
with the property ard any daalings with tha property will ba suhject 1o fhe chanrge of the Hinduja
Houzang Finance Limiled, Tar an above-mentioned demanided amount and furlsr interest herean
30y Autbsprised Difcer: For HINOLLA HOUSING FINANCE LIMITED

Place: Ghazizghad Dade © 26,08, 2025

FIRST CAPITAL INDIA LIMITED

Regd. Office; 11th Floor, Marain Mangzil 23, Barakhamba Road, Mew Delhi-110001
Phona No. 01143621200 CIN: UT43950L 1904 PLCDSTEST
E-mail id; nghai@dalmiahaldings.com
J15T ANNUAL GEMERAL MEETING TO BE HELD THROUGH WIDEQ
CONFERENCING{VC)/OTHER AUDID VISUAL MEANS[DAVM)

MWalice |5 haraby glven thal the 3181 Annual General Mesting (AGM) of mambais of
First Capital India Limited ("he Company”) is scheduled fo be held on Tussday.
seplember 30, 2025, a1 3.00 PM. IST through Video Gonferance {"WC* ) Other Audio
Visual Means ("O&VM") facilily in compliance with applicable provisions of the
Companies Act, 2013 and 3EBI (Lisling Obligalions and Disclosure Requirements)
Regulations, 2015 and circulars issued Ihereunder fram lUme o ime, o fransact the
buziness items as st gut in fhe Molice of AGM which shall inter-alig conigin the
instructions for joining AGM through VCIOAYM

Mambers holding shares in physical form and who have not registered their emall ds
are requasted bo furnish their email addresses and mabile numbers with the Company's
Regisirar and Share Transfer Agenl {MUFG Infime India Private Limited) in order fo
racelve a copy of AGM MNolice, Annual Report and login delails for remaols volingle-
viting through e-mail'and those holding share(s) in dematerialized form are requasted
to contact their raspactive Deposzitery Participant {"DP") for the aforesaid purpose and
follow the process-adwised by DP.

Members will have &n opporfunity o cast their vobe remotely, on the business items
ag gal forth in the notice of AGM, through remole e-voling/e-voling at AGM. The manner
of casting vole [hrough remoke e-volingre-voling syslem including those by physzical
sharaholders or by shargholders who have not registered their amail ids; shall be
pravided in tha nobice of AGM. Capy of the AGM notice along with Annual Raport far
the financial year 2024-25 and login defails for such vobing, will be sent io all the
mambars whosa amall addraszas are registared with the CompanyDP in dua course

In caga of any guaries, Mambers are reguesied fo write lo the RTA al.
delhi@in.n‘pmg.mu*.g cam or io the Caompany at nghas@dalmiaheldings.com,

The aforesad 315t AGM Notice along with Annual Report will be available on the website
of National Securities Depository Limited (NSDL} at hitpsidiwww evoling.nsdl.com

For First Capital India Limited

Sdi-
Pizce @ New Delhi Naresh Humar Ghai
Dated : 25.08.2025 Director

TATA CAPITAL HOUSING FINANCE LIMITED

Repd. Office: 11ih Floor, Tower A Peninsula Business Park, Ganpairao

L

TATA aam Marg, Lower Parel, Mumbai-400013 CIN No. UST190MH2008RLC 187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

{As per Appendix IV read with Rule 8{1) of the Security Interast Enforcement Rules, 2002)

Whereas, the undersignad being the Authonzed Oficer of the TATA Capital Housing
Finance Limlled, under the Securitization and Reconstruction of Financial Assets and
Enforcemant of Sacurity [nfarast Act. 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers to re
the amount mentionad in the notice within 60 days from the date of the said notice,
The borrower, having failed fo repay the amount. notice is hereby geven to the borrower, in
parficular and the public, in general, that the undersigned has taken possession af the
property described herein below in exercise of powers conferred on him under
section 13{4) of the said Act read with rule B of the said Rules,

The baorrowear, In parbcular, and the public in general, are hereby cautionad not fo deal with
the property and any dealings with the propery will be subject o the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with
interas! thereon and penal interest, charges, costs ets. from date mentioned below.
The borrower's attention is invited o provisions of sub- section (B) of Section 13 of
the Act, in respect of time available, lo redeem the secured assels.

Loan Mame of Obiigons) Amouni Possession
Accouni | ‘Legal Helris) & Date of Date

He, Legal Representative]s) Demand Notice
9870601 | Mr. Pravin Kumar Rs. 7,05,103- (Rupees Seven | 21.08.2025

Lakh Five Thousand One
Hundred Three Only)
outstanding as on EMEEEIEE

(a5 Borrower) & Mrs. Meana
Karanwal (Co- Borrower)

Description Of Secured Assetsimmovable Properties:- All that piece and parcel of
Residential Flaibearing No. E 404, Tower/Block - E, Admeasuring Super Area 970 5q.
Ft., Situated at Project Eliegant Ville, Piot No. GH - 068, Tech Zone |V, Greater Noida
(W), Gautam Budh Nagar 201301 (Uttar Pradesh).

"8979063 | Mr. Sanjeev Kumar Or Alias | R, 529,468/ (Rupses Five
Lakh Twenty Nine Thousand
Four Hundrad Sixty %iﬂgéﬂﬂlrl

‘Sanjeev Kumar Sethi
as on 29-May.

21.08.2025

(as Borrower)& Mrs Asha

' Sethi {Co-Borrower)
Description Of Secured Assels/immovable Properties:- All piece & parcels of;
ShopCommercial, Unit Mo LGB-12, Lower Ground Floar, in Block -B, Super Built Up ares
230 Sqr Fesl (21.36 Sqr. Mir) approx., polvline area e the B.C.C Slab arze of the
shop/Commaercial space 137.50 Sg. FL (12,77 Sgr. Mir.) Appro, common area with the
shopCommercial space 92.50 sqr. it (B.58 Sgr. Mir) approx., in commercial Project
kmowrn as “Galaxy Diamond Fiaza”, Sitsated at Piot No. C1/A, Sector -4, Greater Nolda
[West), district Gautam Budh Magar Uttar Pradesh- 201300 with all common
amenities mentioned In Sale Deed.

9578650 | Mr. Sanjeev Kumar Or Alias Rs. 5,15,052" 21.08.2025
Sanjeev Kumar Sethi {Bupaes Five Lakh Fifleen
(as Borrower) and Thousand Filty Two Only)
Mrs. Asha Sethi (Co-Borrower)|  ason EE-JWM

Description Of Secured Assets/immovable Properties:- All piace & parcals of
Shop/Commaercial, Unit No LGB-11, Lower Ground Floor, in Block -B, Super Built Up area
230 Sqr Feet (21.36 Sgr. Mir) approx., pofyline area ie the RC.C Slab area of the
shop'Commercial space 137.50 Sg. Ft. (12.77 Sgr, Mir.) Approx, common area with the
shop'Commercial space 92.50 sqr. . [B.59 Sgr. Mir) approx., in commercial Project
known as “"Galary Diamond Plazs”, Situated at Plot No. C1/A. Seclor -4, Greater Noida
(Wast), District Gautam Budh Nagar Uttar Pradesh- 201301 with all common
amenities mentioned in Sale Deed.

TCHHLO3530 | Mr, Satish Alias Satish | Rs. 16,64.855- under the |21.08.2025
00100166196, | Goyal (as Borrower) and | loan account TCHHLO359
TCHINO35900 | Mrs. Sarita Alias Sarita 000100166196 &
0100168622 | Goyal (Co-Borrower) & | Rs. 1,14,646~ under the
Mrs. Shrestha Goyal loan account No TCHINDGS
{Co-Borrower) & 2000100169622 by you i.e.
Mr. Pratham Goyal totaling lo Rs, 19,789,501~
{Co-Borrower) (Hupaes Ningleen Lakh
Sevanty Nine Thousand Five
Hundred One Ondy)
as on 05-June-

Description Of Secured Assetsimmovable Properties:- All Plece & Parcels Of Buflt-
Up Upper Ground Fioor, without Roof Fights (Back Right Hand Side Portion) measuring
araa 100 3q. Yds. i.e 83.61 Sq. Mirs., bearimg property no. 112006, old no 1618 out of
Khasra no 527/286-209, H28/258-290, situated at in the area of viltage Usdhanpur, in the
abadi of Kaun wali Gali Udhanpur, Maveen Shahdara, Delhi -110032 along with one car
parking and 2 two-\Wheeler parking on shilt Floor and alongwith all proporfionate undivided
indivisible and impartial ownership nghts fand undernesth with all common amenitiss
mentionad in Sale Deed. Boundaries; East: Properly of others, West Property of others,
Morth Froperty ol others, South Road,

ATVO Enterprises Limited

(Formerly Known as Vandana Knitwear Limited)

CIN Ho:- LAG4ANIRJIE5PLCOT2122; GETIN: OBAADCTOBGEOHIZE
Registered Office: Bhandar Plaza, Znd Floor, Opp Magar Parishad Rajendra Marg
Bhikwara -311007 (Rajasthan),

Contact: B6E07-8100; E-Mail 1D:- vandanaknitwearlimited202 1 @gmail com
Website: ww.vandsnaknitmar.e:_:.rﬂ

NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES
Motice to Shareholdars is hereby given that, in accordance with SEBI
Circular No. SEBIHOMIRSDIMIRSD-PoD/P/CIRY 202597 dated July
02, 2025, shareholders of ATV Enterprizes Limited (Formerly Known as
Vandana Knitwear Limited) {("Company”™) are hereby informed that a
special window has bean opened for re-lodgament of transfer of Physical
Shares. This applies to transfer deeds lodged prior to April 01, 2019 that
rejacted, returnad, or remained unaftendad due to deficiencies in the
documents. The Re-lodgement window will remain open from July 07,
2025 to January 06, 2026, and all such transfers Shall be processed only
in Demat mode.
Eligible sharaholders who wish to avail this opportunity are requestad to
contact the Company's Registrar and Share Transfer Agenl, MUFG
Intime India Private Limited (Formerly known as Link Intime Private
Limited) at C-101, Embassy 247, L.B.5. Marg, Vikhrofi (\West), Mumbai -
400083., Email ld: mt. halpdeskifin. mpms.mufg.com, Tel No. Tel: +91 22
49186000 or the Company at vandanaknitwearlimited202 1@gmail. com
far further assistance, withinthe stipulated period.
Transferred Shares will only be issued in demat mode once all the
documanis ara found in order by RTA. Howevar, Due process shall ba
followed for such transfer-cum-demat requests. Transfer requests
submitted after January, 2026, will not be accepted by the Company/RTA,
Mote: All the sharsholders are requested to update their Email-id(s) with
Company/RTAS Depository Parcipients.

For ATVO Enterprizes Limited
(Formerly known as Vandana Knitwear Limited)

Kirti Agarwal

Date: 25.08.2025 Company Secretary & Compliance Officer

Place: Bhilwara

DATE - 26-08-2025 Sd'- AUTHORISED OFFICER,
PLACE:- DELHI & DELHI NCR FOR TATA CAPITAL HOUSING FINANCE LIMITED
ALANKIT LIMITED

CIN: L74900DL1989PLC036860
Regd. Off. 205-208, Anarkali Complex, Jhandewalan Extension, New Delhi-110055
Website: www.alankit.in Email for investors: investor@alankit.com
Tel No.: 011-42541234/904
NOTICE OF THE 36™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

Notice is hereby given that the 36" Annual General Meeting (AGM) of the members of the
Company will be held on Tuesday, 23 September, 2025 at 11:45 A.M. through Video
Conferencing(“VC”)/ other Audio-Visual means (“OAVM’) in accordance with applicable
provisions of the Companies Act, 2013 and Rules made there under and the Securities
Exchange Board of India (“SEBI") (Listing Obligations and Disclosure Requirements)
Regulations, 2015, read with General circulars issued by Ministry of Corporate affairs dated
08" April 2020, 13" April 2020, 05" May 2020, and subsequent circulars issued in this
regard, the latest being General Circular No. 09/2024 dated Sept. 19, 2024 (Collectively
referred to as “MCA Circulars”) and Circular issued by SEBI dated 12" May 2020, 15"
January 2021, 13" May, 2022 and 05" January, 2023, Oct. 6, 2023, Oct. 7, 2023 and Oct. 3,
2024 (“SEBI Circulars”) to transact the business as set out in the Notice of AGM dated
26" August, 2025.
The Notice of the 36" AGM and Annual Report for the Financial Year 2024-25 be sent to
those members whose e-mail address are registered with the company/ Registrar and
Share Transfer Agent, Alankit Assignments Limited and Depositories. The requirement of
sending physical copies of notice of the AGM and Annual Report has been dispensed with
pursuant to the above said MCA Circulars and SEBI Circulars. The Notice of 36" AGM
together with Explanatory Statement and Annual Report has been uploaded on the website
of the Company at www.alankitin and available on the websites of NSDL at
www.evoting.nsdl.com and Stock exchanges at www.nseindia.com and
www.bseindia.com.

Book Closure: The Register of Members and Share Transfer Books of the Company shall

remain closed from 17" September, 2025 to 23" September, 2025 (both days inclusive)

forthe purpose of AGM.

E-Voting: The Company is providing to its Members, holding Equity Share either in

physical or demat form as on Thursday, 18" September, 2025 (cut-off date), the facility to

exercise the votes through electronic mode, in the following manner, through e-voting
services provided by NSDL:

(A) Remote e-voting: The Remote e-voting facility will commence on 20" September,
2025 at 09:00 A.M. and will end on 22™ September, 2025 at 5.00 P.M. and it shall be
disabled thereafter.

(B) E-voting atthe AGM: The facility of e-voting shall also be made available at the AGM to
those members who have not cast their vote by remote e-voting and are attending the
AGM through VC/OVAM.

Members, whose names are recorded in the Register of Members or in the Register of

Beneficial owners maintained by the depositories as on the Cut-off date i.e. 18"

September, 2025 shall only be entitled to avail the facility of remote e-voting and

participate and vote at the AGM.

Members, who have not cast their vote through remote e-voting and present at the AGM,

shall be eligible to vote through e-voting at the AGM, by following the procedure the outlines

inthe Notice.

Any Person who became member of the Company after sent the Notice of the AGM and

holds shares as on the Cut-Off date, may obtain user ID and Password by sending a

request to Alankit Assignments Limited and Depositories and can exercise their voting right

through remote e-voting and participate and vote in AGM, by following the instructions
mentioned in the Notice ofthe AGM.

Members who have not yet registered their email addresses are requested to register the

same with respective Depository Participant, in case of shares held in electronic form and

by sending a request at sakshit@alankit.com and rta@alankit.com along with signed
scanned copy of the request letter providing the e-mail address, mobile no., self-attested

PAN copy and for receiving the Annual Report 2024-25 along with the Notice of 36" AGM

electronically, if shares held in physical form.

Members who have already registered their e-mail address, mobile nos., postal address

and bank account details are requested to validate / update the same by contacting the

respective Depository Participant in case of shares held in electronic form or by contacting
the Alankit Assignments Limited, at 205-208, Anarkali Complex, Jhandewalan Extension,

New Delhi-110055, in case the shares are held in physical form.

Mr. N. C. Khanna (Membership No.: F4268) of M/s. N. C. Khanna, Company Secretaries,

has been appointed as the Scrutinizer to scrutinize the remote e-voting process and e-

voting atthe AGM, in a fair and transparent manner.

Technically assistance for e-voting or VC/OAVM participation:

Any grievances connected with the facility for e-voting may be addressed to National

Securities Depository Limited or send an email to evoting@nsdl.co.in. Please write to the

Company for any assistance.

By Order of the Board of Directors
For Alankit Limited
Sd/-

Place: New Delhi Sakshi Thapar

Date: 26/08/2025 Company Secretary and Compliance Officer

ICSI Membership No. ACS 56426

epaper.financiaiexpress.mn‘. .
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